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2. At the outset, the Learned Representative of the Petitioner has requested that

this Petition be clubbed along with C.P No. 150/2017.

3. Further requested that, the directions for filing of the pleadings as scheduled

in matter in C.P.l50l20l7 also be given in CP No. 9212017. The propositlon

is accepted. Slnce the said Petition is already listed for hearing on 14.06.2017,

therefore, this Petition is also adjourned lo 14.06.2017, with liberty to the

Petitioner, if deem flt, can file the Application for ad-interim relief.

4. Registry ls directed to place both the matters together on 14.06,2017.

M,K. Shrawat
Dated: 01.05.2017 vlember (Judicial)
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